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vlk/kj.k 

EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 

PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr      
PUBLISHED BY AUTHORITY 

la- 1556] ubZ fnYyh]        'kqØokj]    vxLr 1] 2014@Jko.k 10] 1936     
No. 1556] NEW DELHI,  FRIDAY,  AUGUST 1, 2014/SHRAVANA  10, 1936 
 

मिं�मडंल मिं�मडंल मिं�मडंल मिं�मडंल सिचवालयसिचवालयसिचवालयसिचवालय 
अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना 

नई �द�ली,,,,  31 जुलाई, , , , 2014    
काकाकाका.आआआआ. 1986((((अअअअ)))).—रा�पित, , , , संिवधान के अन�ुछेद 77 के ख�ड (3) �ारा �द� शि य" का �योग करत े

%ए, , , , भारत सरकार ((((काय'-आबंटन) ) ) ) िनयम, , , , 1961 का और संशोधन करने के िलए,,,, िन( निलिखत िनयम बनाते ह,, , , , 
अथा'त्:—     

    1.     (1)    इन िनयम" का संि/0 नाम भारत सरकार (काय'-आबंटन) तीन सौ छठवां सशंोधन  िनयम, , , , 
2014 ह ै।     

     ((((2))))     ये तुरंत �वृ� ह"गे ।     
2.    भारत सरकार ((((काय'-आबंटन) ) ) ) िनयम, , , , 1961 म4,,,,—    
(1) �थम अनुसूची म�,,,,————    

(क) ''11. पया'वरण और वन मं6ालय’’’’’’’’ शीष'क के 8 थान पर,,,, िन( निलिखत शीष'क रखा 
जाएगा,,,, अथा'त् :—    
‘‘11....    पया'वरण,,,, वन और जलवायु प<रवत'न मं6ालय'''''''' ;;;;     

((((ख))))     ''32.... पोत प<रवहन मं6ालय’’’’’’’’ शीष'क के प= चात्,,,, िन( निलिखत शीष'क और उप-शीष'क 
अंत:8 थािपत �कए जाएगंे,,,, अथा'त्:—    
''33. कौशल िवकास,,,, उ@मशीलता,,,, युवक काय'Aम और खेल मं6ालय ।     (i) कौशल िवकास और उ@मशीलता िवभाग    
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 (ii) युवक काय'Aम िवभाग    (iii) खेल िवभाग'';'';'';'';     
    ((((ग))))  ''41.    जल ससंाधन मं6ालय'''''''' शीष'क के 8 थान पर,,,, िन( निलिखत शीष'क रखा जाएगा,,,, 

अथा'त् :—    
''41. जल संसाधन,,,, नदी िवकास और गंगा संर/ण मं6ालय'''''''';;;;    

((((घ)))) ''42. युवक काय'Aम और खेल मं6ालय’’’’’’’’ शीष'क और उसके अधीन के उप-शीष'क" का लोप 
�कया जाएगा;;;;  

(2) ि�तीय  अनुसूची म�,,,,----    
(कककक) ''पया�वरण तथा वन मं�ालय’’’’’’’’ शीष'क के 8 थान पर,,,, िन( निलिखत शीष'क रखा  

जाएगा,,,, अथा'त् :—    
''''''''पया�वरण,,,,  वन और जलवायु प�रवत�न मं�ालय’’;’’;’’;’’;    

(खखखख) इस �कार �ित� थािपत ''''''''पया�वरण,,,,  वन और जलवायु प�रवत�न  मं�ालय’’’’’’’’ शीष'क 
के अधीन,,,,———— (i) �िविC 8 के 8 थान पर,,,, िन( निलिखत �िविCयां �ित8 थािपत कD जाएगंी,,,, अथा'त्:—     ''8.''8.''8.''8. गंगा नदी और उसकD सहायक न�दय" को छोड़कर न�दय" का संर/ण,,,, िवकास,,,, 
�बंधन और �दषूण का उपशमन ।    8888क.... राG Hीय नदी संर/ण िनदशेालय ।'';'';'';'';      

(ii) �िविC 36 के प= चात्,,,, िन( निलिखत �िविC अंत:8 थािपत कD जाएगी,,,, अथा'त्:—      
        ''36क.... जलवायु प�रवत�न और उससे संबंिधत अ" य सभी मामले ।'';        

(गगगग) ''''''''िव# त मं�ालय’’’’’’’’ शीष'क के अधीन,,,, ''''''''क. आ%थक काय� िवभाग '''''''' उप-शीष'क के अधीन,,,, 
�िविC 81क और 81ख  का लोप �कया  जाएगा ।;;;;    

(घघघघ) ''''''''पोत प�रवहन मं�ालय’’’’’’’’ शीष'क के अधीन,,,, �िविC 5 के प= चात्,,,, िन( निलिखत �िविC 
अंत:8 थािपत कD जाएगी,,,,अथा'त्:—    ''5''5''5''5क. पोत भंजन ।';';';';    

(ङङङङ) ''''''''पोत प�रवहन मं�ालय’’’’’’’’ शीष'क,,,, और उससे संबंिधत �िविCय" के प= चात्,,,, िन( निलिखत 
शीष'क,,,,  उप-शीष'क  और �िविCयां अंत:8 थािपत कD जाएगंी,,,, अथा'त्:—    
''''''''कौशल िवकास,,,, उ'मशीलता,,,, युवक काय�)म और खेल मं�ालय    

कककक. कौशल िवकास और उ@मशीलता  िवभाग    1. उपयुI त कौशल िवकास ढांचा तैयार करन े हतेु सभी संबंिधत" के साथ समJ वय,,,, 
िव@मान नौक<रय" के िलए ही नहK अिपतु आगे सृिजत कD जाने वाली नौक<रय" के िलए 
भी M यावसाियक तथा तकनीकD �िश/ण,,,, कौशल उJ नयन,,,, नई द/ता बनाने,,,, नवाचारी 
सोच और �ितभाN कD माफ' त कुशल जनशि  म4 मांग और पूPत के बीच अंतर को 
हटाना ।    2. िव@मान कौशल" कD मैRपग और उनका �माणीकरण ।    
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 3. शैि/क सं8 थाN,,,, M यापा<रक और अJ य सामुदाियक संगठन" के बीच सुदढ़ृ भागीदारी 
8 थािपत करके युवक उ@मशीलता िश/ा और /मता का िव8 तार और इसके िलए 
राG Hीय मानक 8 थािपत करना ।    4. कौशल िवकास संबंधी समJ वय कD भूिमका ।    5. बाजार संबंधी अनसुंधान करना तथा महU वपूण' सेI टर" म4 �िश/ण पाWAम तैयार 
करना ।    6. उ@ोग-सं8 थान संपक'  ।    7. इस �Aयाकलाप म4 साव'जिनक-िनजी भागीदारी का घटक लाना –––– कुशल जनशि  कD 
आव= यकता वाले उ@ोग के साथ भागीदारी ।    8. बाजार कD अपे/ाN तथा कौशल िवकास के संबंध म4 अJ य सभी मं6ालय"/िवभाग" के 
िलए M यापक नीितयां बनाना ।    9. सॉYट ि8क� स के िलए नीितयां बनाना ।     10. कंZ यूटर िश/ा ।    11. कौशल समु[य" के अकादिमक समक/ ।    12. औ@ोिगक �िश/ण सं8 थान" संबंधी काय' ।    13.  (iiii)    राG Hीय कौशल िवकास िनगम  ।    (ii) राG Hीय कौशल िवकास अिभकरण  ।    (iii) राG Hीय कौशल िवकास J यास   ।    

खखखख.         युवकयुवकयुवकयुवक    काय��म काय��म काय��म काय��म     िवभागिवभागिवभागिवभाग 
1.... युवा काय'////युवा नीित ।         
2.... नेह\ युवा केJ] संगठन ।     
3.... रा�ीय पुनPनमा'ण कोर 8कDम ।     
4.... राजीव गांधी रा�ीय युवा िवकास सं8थान ।  
5.... ^ामीण युवा और ADड़ा Iलब" को दी जान ेवाली सहायता संबंधी 8कDम ।     
6.... रा�ीय युवा आयोग ।  
7.... रा�ीय सेवा 8कDम ।     
8.... 8वयंसेवी युवा संगठन, , , , िजनके अंतग'त उनको दी जाने वाली िव�ीय सहायता भी      
     ह ै।     
9.... रा�ीय सेवा 8वयंसेवी 8कDम ।     
10....  रा�मंडल युवा काय'Aम और संयु  रा� 8वयंसेवक ।     
11....  युवा क�याण �Aयाकलाप, , , , युवा उUसव, , , , वक'  कै(प, , , , आ�द ।     
12....  _वाय----8काउट और गल'----गाइड ।     
13....  युवा हॉ8टल ।     
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14....  रा�ीय युवा पुर8कार ।     
15....  भूतपूव' रा�ीय अनुशासन 8कDम का अविशC काय' ।     
16....  िवदशे" के साथ युवा �ितिनिधमंडल का आदान-�दान।     
गगगग....    खेल िवभागखेल िवभागखेल िवभागखेल िवभाग 
1. ADड़ा नीित ।     
2. ADड़ा और खेल ।     
3. िखलािड़य" के िलए रा�ीय क�याण िनिध ।     
4. नेताजी सुभाष रा�ीय ADड़ा सं8थान ।     
5. भारतीय ADड़ा �ािधकरण ।     
6. भारतीय ओलंिपक एसोिसएशन और रा�ीय खेल प<रसंघ से संबंिधत मामले ।     
7. िवदशे" म4 टूना'म4ट म4 भारतीय ADड़ा टीम" �ारा भाग लेना और भारत म4 अंतरा'�ीय 
टूना'म4ट" म4 िवदशेी ADड़ा टीम" �ारा भाग लनेा ।     

8.... रा�ीय ADड़ा पुर8कार, , , , िजसके अंतग'त अजु'न पुर8कार भी ह, ।     
9.... ADड़ा छा6वृि�यां ।     
10....  िवदशे" के साथ िखलािड़य",,,,    िवशेषb" और टीम" का आदान----�दान ।         
11. ADड़ा अवसंरचना, , , , िजसके अंतग'त ऐसी अवसरंचना के सृजन और िवकास के िलए 

िव�ीय सहायता भी ह ै।     
12.  कोRचग, , , , टूना'म4ट, , , , उप8कर, , , , आ�द के िलए िव�ीय सहायता ।     
13....   संघ राdय-/े6" से संबंिधत ADड़ा मामले ।     
14....   शारी<रक िश/ा ।'';'';'';''; 

(च)  ''''''''इ8 पात मं6ालय'''''''' शीष'क के अधीन,,,, �िविC 1 म4,,,,    ''''''''पोत भंजन  सिहत'''''''' श_ द" का लोप �कया 
जाएगा;;;;    

 (छ)    ''जल संसाधन मं6ालय'''''''' शीष'क के 8 थान पर,,,, िन( निलिखत शीष'क �ित8 थािपत �कया जाएगा,,,,    
अथा'त् :—    

 ''''''''जल संसाधन,,,, नदी िवकास और गंगा संर/ण मं6ालय'';'';'';'';     
(ज)  इस �कार �ित8 थािपत ''जल संसाधन,,,, नदी िवकास और गंगा संर/ण मं6ालय'' शीष'क के 

अधीन,,,,————      
(i) �िविC 1 म4,,,, ''''''''जल के िविवध उपयोग"'''''''' श_ द" के प= चात्,,,, ''''''''और न�दय" को आपस म4 

जोड़ना'''''''' श_ द जोड़ ेजाएगंे;;;;      
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(ii) �िविC 30 के प= चात्,,,, िन( निलिखत �िविCयां अंत:8 थािपत कD जाएगंी,,,, अथा'त्:—    
''30क. राG Hीय गंगा नदी बेिसन �ािधकरण िजसके अंतग'त िमशन िनदशेालय,,,, 8 व� छ 

गंगा के िलए राG Hीय िमशन और गंगा संर/ण से संबंिधत अJ य मामले भी ह,  ।      
30ख.  गंगा नदी और उसकD सहायक न�दय" का संर/ण,,,,िवकास,,,, �बंधन और �दषूण 

का उपशमन ।'';    
(झ)                ''युवक काय'Aम और खेल मं6ालय'''''''' शीष'क,,,, उसके अधीन उप-शीष'क और उसस ेसंबंिधत     
                                    �िविCय" का लोप �कया जाएगा ।''।  

�णब मुखजe    
रा�पित    

 
[फा. सं. 1/21/9/2014-मंि6.] 

संयुI ता राय,,,,    िनदशेक    
CABINET SECRETARIAT 

NOTIFICATION 

New Delhi, the 31st July, 2014 

S.O. 1986(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution, 

the President hereby makes the following rules further to amend the Government of India (Allocation of 

Business) Rules, 1961, namely:— 

1. (1)  These rules may be called the Government of India (Allocation of Business) Three Hundred 

and Sixth Amendment Rules, 2014. 

(2)   They shall come into force at once. 

2. In the Government of India (Allocation of Business) Rules, 1961,— 

(1) in THE FIRST SCHEDULE,— 

(a) for the heading “11. Ministry of Environment and Forests (Paryavaran aur Van 

Mantralaya)”, the following heading shall be substituted, namely :—  

“11. Ministry of Environment, Forest and Climate Change (Paryavaran, Van aur 

Jalvaayu Parivartan Mantralaya)”; 

(b) after the heading “32. Ministry of Shipping (Pot Parivahan Mantralaya)”, the 

following heading and sub-headings shall be inserted, namely :—  

“33. Ministry of Skill Development, Entrepreneurship, Youth Affairs and Sports 

(Kaushal Vikas, Udyamshilta, Yuvak Karyakram aur Khel Mantralaya). 

 (i) Department of Skill Development and Entrepreneurship (Kaushal 

Vikas aur Udyamshilta Vibhag) 

(ii) Department of Youth Affairs (Yuvak Karyakram Vibhag) 

(iii) Department of Sports (Khel Vibhag)”; 

(c) for the heading “41. Ministry of Water Resources (Jal Sansadhan Mantralaya)”, the 

following heading shall be substituted, namely :—  
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“41. Ministry of Water Resources, River Development and Ganga Rejuvenation 

(Jal Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)”; 

 (d) the heading “42. Ministry of Youth Affairs and Sports (Yuvak Karyakram aur Khel 

Mantralaya)” and sub-headings thereunder, shall be omitted.  

(2) in THE SECOND SCHEDULE,-  

(a) for the heading “MINISTRY OF ENVIRONMENT AND FORESTS 

(PARYAVARAN TATHA VAN MANTRALAYA)”, the following heading shall 

be substituted, namely :— 

 “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)” ; 

(b) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE 

CHANGE (PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN 

MANTRALAYA)” as so substituted,—   

(i) for the entry 8, the following entries shall be substituted, namely :— 

“8. Conservation, development, management and abatement of 

pollution of rivers excluding the river Ganga and its tributaries. 

8A.  National River Conservation Directorate.”; 

(ii) after the entry 36, the following entry shall be inserted, namely :— 

“36A. Climate change and all other matters related thereto.”; 

(c) under the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)”, under 

the sub-heading “A.  DEPARTMENT OF ECONOMIC AFFAIRS (ARTHIK 

KARYA VIBHAG)”, entries 81A and 81B shall be omitted.; 

 (d) under the heading “MINISTRY OF SHIPPING (POT PARIVAHAN 

MANTRALAYA)”, after the entry 5, the following entry shall be inserted,  

namely :— 

“5A. Ship breaking.”; 

 (e) after the heading “MINISTRY OF SHIPPING (POT PARIVAHAN 

MANTRALAYA)”, and entries relating thereto, the following heading and sub-

headings and entries shall be inserted, namely:— 

“MINISTRY OF SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH 

AFFAIRS AND SPORTS (KAUSHAL VIKAS, UDYAMSHILTA, YUVAK 

KARYAKRAM AUR KHEL MANTRALAYA) 

A. DEPARTMENT OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP 

(KAUSHAL VIKAS AUR UDYAMSHILTA VIBHAG) 

1. Coordination with all concerned for evolving an appropriate skill 

development framework, removal of disconnect between the demand for 

and supply of skilled manpower through vocational and technical training, 

skill up-gradation, building of new skills, innovative thinking and talents 

not only for the existing jobs but also the jobs that are to be created.   

2. Mapping of existing skills and their certification. 

3. Expansion of youth entrepreneurship education and capacity through 

forging strong partnership between educational institutions, business and 

other community organisations and set national standards for it. 

4. Role of coordination relating to skill development. 

5. Doing market research and devising training curriculum in important 

sectors. 
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6. Industry-Institute linkage. 

7. Bringing Public Private Partnership element in this activity-partnership 

with the industry who need the skilled manpower.  

8. Making broad policies for all other Ministries/Departments with regard to 

market requirements and skill development.  

9. To frame policies for soft skills.  

10. Computer Education. 

11. Academic equivalence of skill sets. 

12. Work relating to Industrial Training Institutes. 

13. (i)  National Skill Development Corporation. 

 (ii) National Skill Development Agency. 

             (iii) National Skill Development Trust.  

B. DEPARTMENT OF YOUTH AFFAIRS (YUVAK KARYAKRAM VIBHAG) 

1. Youth Affairs/Youth Policy. 

2. Nehru Yuva Kendra Sangathan. 

3. National Reconstruction Corps Scheme. 

4. Rajiv Gandhi National Institute of Youth Development. 

5. Scheme for assistance to Rural Youth and Sports Clubs. 

6. National Commission for Youth. 

7. National Service Scheme. 

8. Voluntary Youth Organisations including financial assistance to them. 

9. National Service Volunteer Scheme. 

10. Commonwealth Youth Programme and United Nations Volunteers. 

11. Youth welfare activities, youth festivals, work camp, etc. 

12. Boy-scouts and girl-guides. 

13. Youth Hostels. 

14. National Youth Awards. 

15. Residual work of the erstwhile National Discipline Scheme. 

16. Exchange of Youth Delegation with foreign countries.  

C. DEPARTMENT OF SPORTS (KHEL VIBHAG) 

1.  Sports Policy. 

2.  Sports and Games. 

3.  National Welfare Fund for Sportsmen. 

4.  Netaji Subhas National Institute of Sports. 

5.  Sports Authority of India. 

6.  Matters relating to the Indian Olympic Association and National Sports 

Federations. 

7.  Participation of Indian sports teams in tournaments abroad and participation 

of foreign sports teams in international tournaments in India. 

8. National Sports Awards including Arjuna Awards. 
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8   THE GAZETTE OF INDIA : EXTRAORDINARY                       [PART II—SEC. 3(ii)] 

 
9.  Sports Scholarships. 

10.  Exchange of Sports persons, experts and teams with foreign countries.  

11.  Sports infrastructure including financial assistance for creation and 

development of such infrastructure. 

12.  Financial assistance for coaching, tournaments, equipment, etc. 

13.  Sports matters relating to Union territories. 

14. Physical Education.”; 

(f) under the heading “MINISTRY OF STEEL (ISPAT MANTRALAYA)”, in entry 

1, the words “including ship breaking” shall be omitted; 

 (g) for the heading “MINISTRY OF WATER RESOURCES (JAL SANSADHAN 

MANTRALAYA)”, the following heading shall be substituted, namely,-  

“MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND 

GANGA REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA 

SANRAKSHAN MANTRALAYA)”; 

(h) under the heading “MINISTRY OF WATER RESOURCES, RIVER 

DEVELOPMENT AND GANGA REJUVENATION (JAL SANSADHAN, NADI 

VIKAS AUR GANGA SANRAKSHAN MANTRALAYA)”, as so substituted,-   

(i)  in entry 1, after the words “diverse uses of water” the words “and 

interlinking of rivers”, shall be added; 

(ii) after the entry 30, the following entries shall be inserted, namely,- 

“30A. National Ganga River Basin Authority including the Mission 

Directorate, National Mission for Clean Ganga and other related 

matters of Ganga Rejuvenation. 

30B. Conservation, development, management and abatement of pollution 

in river Ganga and its tributaries.”; 

(i) the heading “ MINISTRY OF YOUTH AFFAIRS AND SPORTS (YUVAK 

KARYAKRAM AUR KHEL MANTRALAYA)” and sub-headings thereunder and 

entries relating thereto shall be omitted.”. 

PRANAB MUKHERJEE 

President 

 

[F. No. 1/21/9/2014-Cab.] 

SANJUKTA  RAY, Director 
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2887 GI/2019 (1) 

 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
vlk/kj.k 

EXTRAORDINARY 

Hkkx II—[k.M 3—mi -[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  1763] ubZ fnYyh] lkseokj] twu 17] 2019@T;s"B 27] 1941 
No. 1763] NEW DELHI,  MONDAY,  JUNE 17,  2019/JYAISTHA  27,  1941 मंि�मडंल सिचवालय मंि�मडंल सिचवालय मंि�मडंल सिचवालय मंि�मडंल सिचवालय  अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 14 जून, 2019    काकाकाका....आआआआ. . . . 1972197219721972((((अअअअ)))).————रा�पित, संिवधान के अनु�छेद 77 के ख�ड (3) �ारा �द� शि�य� का �योग करते �ए,    भारत सरकार (काय!-आबंटन)    िनयम, 1961 का और संशोधन करने के िलए,    िनम्  निलिखत िनयम बनाते ह#,    अथा!त्:-     1.     (1)    इन िनयम� का नाम भारत सरकार (काय!-आबंटन) तीन सौ पचासवां संशोधन िनयम, 2019 ह।ै      (2)    ये तुरंत �वृ� ह�गे।     2.    भारत सरकार    (काय!-आबंटन)    िनयम, 1961 म*,,,,-    (1) �थम अनुसूची म*,,,,-    (क)    "1. कृिष एवं �कसान क�याण मं.ालय"""" शीष!क के अधीन, "(iii) पशुपालन और डयेरी िवभाग" उप-शीष!क,    और "(iv) म01यपालन िवभाग" उप-शीष!क का लोप �कया जाएगा;     (ख) """"9कक.... पेय    जल और 1व�छता मं.ालय"""" शीष!क का लोप �कया जाएगा;    (ग)    "13.    िव� मं.ालय"""" शीष!क और उसके अधीन उप-शीष!क� के प2ात, िन3िलिखत शीष!क और उप-शीष!क अंतः1थािपत �कए जाएंगे, अथा!त्:-    "13क. म01यपालन,,,, पशुपालन और डयेरी मं.ालय             (i)        म01यपालन िवभाग             (ii) पशुपालन और डयेरी िवभाग”;”;”;”;    
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2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] (घ) """"19. सूचना और �सारण मं.ालय"""" शीष!क के प2ात, िन3िलिखत शीष!क और उप-शीष!क अंतः1थािपत �कए जाएंगे, अथा!त्:-    """"19क. जल शि� मं.ालय      (i)    जल संसाधन, नदी िवकास और गंगा संर6ण िवभाग      (ii)    पेय    जल और 1व�छता िवभाग””””;  (ङ) ““““41. जल संसाधन, नदी िवकास और गंगा सरं6ण मं.ालय”””” शीष!क का लोप �कया जाएगा।     (2). ि�तीय अनुसूची म*,,,,-    (i)(i)(i)(i)  "कृिष एवं �कसान क�याण मं.ालय"""" शीष!क के अधीन, """"ग. पशुपालन और डयेरी िवभाग"""" उप-शीष!क,    और """"घ. म01यपालन िवभाग"""" उप-शीष!क,,,, तथा उनके अधीन �िवि7य� का लोप �कया जाएगा;    (ii) (ii) (ii) (ii)     "पेय    जल और 1व�छता मं.ालय"""" शीष!क तथा उसके अधीन �िवि7य� का लोप �कया जाएगा;    (iii)(iii)(iii)(iii)    ““““पया!वरण, , , , वन और जलवायु प8रवत!न मं.ालय”””” के अधीन �िवि7 8 तथा �िवि7 8क का लोप �कया जाएगा     (iv) (iv) (iv) (iv) "िव� मं.ालय"""" शीष!क और उसके अधीन उप-शीष!क� और �िवि7य� के प2ात, िन3िलिखत शीष!क, उप-शीष!क और �िवि7यां अंतः1थािपत क< जाएंगी, अथा!त्:-    """"    म
�यपालनम
�यपालनम
�यपालनम
�यपालन,    पशुपालनपशुपालनपशुपालनपशुपालन    औरऔरऔरऔर    डेयरीडेयरीडेयरीडेयरी    मं�ालयमं�ालयमं�ालयमं�ालय कककक....    म
 � यम
 � यम
 � यम
 � यपालनपालनपालनपालन    िवभागिवभागिवभागिवभाग        भागभागभागभाग----IIII    िनम्  निलिखत िवषय जो भारत के संिवधान क< सातव= अनुसूची क< सूची I के अतंग!त आते ह#:   1.  वे उ?ोग, िजनके िलए संसद ने िविध �ारा घोषणा क< ह ै�क उन पर संघ का िनयं.ण लोकिहत म* समीचीन ह,ै वहां तक जहां तक उनका संबंध मछली-दाना और म01य उत्  पाद� के िवकास से ह,ै इस प8रसीमा के साथ �क उ?ोग� के िवकास के संबंध म*, मत्  स्  यपालन िवभाग के कृत्  य, मांग� के �ितपादन और ल6्  य� के िनयतन से अिधक न ह� ।  2.  मछली पकड़ना और मछली पालन (अंतरदशेीय, सामु�@क तथा राA य6.ेीय सागर खंड के परे) और इसके अवसंरचना िवकास, िवपणन, िनया!त तथा सं1 थागत B यव1 था आ�द सिहत सहयु� �Dयाकलाप� का संवध!न और िवकास । 3.  मछुआर� तथा अE य मछुआरा समूह का क� याण तथा उनक< आजीिवका को सुदढ़ृ बनाना।  4.  मछली पालन के िवकास से संबंिधत मामल� म* अंतरा!F Gीय संगठन� स ेसंपक!  और सहयोग।   5. मछली पालन सांिIयक< ।  6.  �ाकृितक आपदाJ के कारण मछलीधन को �ए नुकसान संबंधी मामले ।  7.  मछलीधन आयात का िविनयमन, करंतीन और �माणीकरण । 
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¹Hkkx IIµ[k.M 3(ii)]º Hkkjr dk jkti=k % vlk/kj.k 3 8.  भारतीय माि01यक< सवK6ण, मंुबई ।    भागभागभागभाग----II II II II     िनL निलिखत िवषय, जो भारत के संिवधान क< सातव= अनुसचूी क< सूची III के अतंग!त आते ह# (केवल िवधान क< बाबत):    9.  मछिलय� को हािन प�चंाने वाले संDामक या सांसNगक रोग� या नाशक जीव� के एक राA य से दसूरे राA य म* फैलने का िनवारण । 10.  राA य अिभकरण�/ सहकारी संघ� के माR यम से िविभE न राA य उपDम�, मछली पालन िवकास 1 क<म� के िलए िव0 तीय सहायता का 1 वSप ।  भागभागभागभाग----IIIIIIIIIIII    संघ राA य 6े.� के िलए, उपयु!T त भाग I और भाग II म* वNणत िवषय जहां तक वे इन राA य 6े.� क< बाबत िव?मान ह#, और इनके अित8रT त, िनL निलिखत िवषय जो भारत के संिवधान क< सातव= अनुसूची क< सूची II के अंतग!त आते ह#:  11.  मछलीधन का प8रर6ण, संर6ण और उE नित तथा मछली रोग� का िनवारण, पशु-िच�क0 सा �िश6ण और B यवसाय ।  12.  मछलीधन का बीमा ।        ख. पशुपालनख. पशुपालनख. पशुपालनख. पशुपालन    औरऔरऔरऔर    डेयरीडेयरीडेयरीडेयरी    िवभागिवभागिवभागिवभाग भागभागभागभाग----    IIII    िन3िलिखत िवषय जो भारत के सिंवधान क< सातव= अनुसूची क< सूची I के अंतग!त आते ह#:   1.  वे उ?ोग िजनके िलए संसद ने िविध �ारा घोषणा क< ह ै�क उन पर संघ का िनयं.ण लोकिहत म* समीचीन ह,ै वहां तक जहां तक उनका संबंध पशुधन और प6ी-दाना तथा डयेरी और मुगUपालन उ0पाद� के िवकास स ेह,ै इस प8रसीमा के साथ �क उ?ोग� के िवकास के संबंध म* पशुपालन और डयेरी िवभाग के कृ0य, मांग� के आकलन और लVय� के िनयतन से अिधक न ह� ।  2. पशुधन, डेयरी और मुगUपालन और इसके अवसंरचना िवकास, िवपणन, िनया!त तथा सं1 थागत B यव1 था आ�द सिहत सहयु� �Dयाकलाप� का संवध!न और िवकास ।  3.  पशुधन, डयेरी और मुगUपालन से संबंिधत �Dयाकलाप� म* लगे �ए Wि�य� का क� याण । 4.  पशुधन और मुगUपालन के िवकास से संबंिधत मामल� म* अतंरा!�ीय संगठन� से संपक!  और सहयोग।  5.  पशुधन गणना ।  6.  पशुधन सांिIयक< ।  7.  �ाकृितक िवपि�य� के कारण पशुधन को �ए नुकसान संबंधी मामले ।  8.  पशुधन आयात का िविनयमन, पशु करंतीन और �माणीकरण ।  9.   गौशाला और गौसदन । 
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4   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 10. कांजीहौस और पशु अितचार से संबंिधत मामले । 11. पशुJ के �ित Dूरता का िनवारण । 12. पशुJ के �ित Dूरता का िनवारण अिधिनयम, 1960 (1960 का 59) । भागभागभागभाग----        IIIIIIII    िन3िलिखत िवषय जो भारत के सिंवधान क< सातव= अनुसचूी क< सूची III के अंतग!त आते ह# (केवल िवधान क< बाबत):  13. पशु िच�क0सा Wवसाय वृि� ।   14. पशुJ और पि6य� को हािन प�चंाने वाले संDामक या सासंNगक रोग� या नाशक जीव� के एक राAय से दसूरे राAय म* फैलने का िनवारण ।  15. 1वदेशी �जाितय� म* प8रवत!न लाना; पशुधन क< 1वदेशी �जाितय� के िलए केE@ीय यूथ पंजी बनाना एवं उनका रखरखाव ।  16. राAय अिभकरण�/सहकारी संघ� के माRयम से िविभY राAय उपDम�, डयेरी िवकास 1क<म� के िलए िव�ीय सहायता का 1वSप ।    भागभागभागभाग----IIIIIIIIIIII    संघ राAय 6े.� के िलए उपयु!क्  त भाग I और भाग II म* वNणत िवषय जहां तक वे इन राAय 6े.� क< बाबत िव?मान ह#, और इनके अित8र� िन3िलिखत िवषय जो भारत के संिवधान क< सातव= अनुसूची क< सूची II के अंतग!त आते ह#:  17. पशु न1ल का प8रर6ण, संर6ण और उYित तथा पशु और प6ी रोग� का िनवारण, पश-ुिच�क0सा �िश6ण और Wवसाय ।  18. �ितपा�य अिधकरण ।  19. पशुधन और पि6य� का बीमा । भागभागभागभाग    ----        IVIVIVIV      20. पशु उपयोग और वध से संबंिधत मामले ।  21. चारा िवकास ।""""    (v)(v)(v)(v) "आवासन और शहरी काय! मं.ालय"""" शीष!क के अधीन, �िवि7 21 म*, """"जल संसाधन, नदी िवकास और गंगा संर6ण मं.ालय"""" शZद� के 1थान पर """"जल शि� मं.ालय"""" शZद रखे जाएंगे;    (v(v(v(viiii)))) """"सूचना और �सारण मं.ालय"""" शीष!क तथा उसके अधीन �िवि7य� के प2ात, िन3िलिखत शीष!क, उप-शीष!क तथा �िवि7यां अंतः1थािपत क< जाएंगी, अथा!त् -  """"जलजलजलजल    शि�शि�शि�शि�    म�ंालयम�ंालयम�ंालयम�ंालय""""    कककक. . . . जलजलजलजल    ससंाधनससंाधनससंाधनससंाधन, , , , नदीनदीनदीनदी    िवकासिवकासिवकासिवकास    औरऔरऔरऔर    गंगागंगागंगागंगा    संर�णसंर�णसंर�णसंर�ण    िवभागिवभागिवभागिवभाग IIII....    साधारणसाधारणसाधारणसाधारण            1.  रा�ीय संसाधन के Sप म* जल का िवकास, संर6ण और �बंध; जल के िविवध उपयोग� और न�दय� को आपस म* जोड़ने के संबंध म* जल योजना और समEवय का संपूण! रा�ीय प8र�ेVय ।  
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¹Hkkx IIµ[k.M 3(ii)]º Hkkjr dk jkti=k % vlk/kj.k 5 2.  रा�ीय जल ससंाधन प8रषद ्।  3.  साधारण नीित, तकनीक< सहायता, अनुसंधान एवं िवकास �िश6ण और \सचाई से संबंिधत सभी मामले, िजनके अंतग!त ब�उ^ेशीय, बड़े, मRयम, लघु और आपातकािलक \सचाई सकंम! भी आते ह#; नौवहन और जल िव?ुत संबंधी जलीय संरचनाए;ं नलकूप और भिूम जल का अEवेषण एवं दोहन; भूिम जल संसाधन� का संर6ण और प8रर6ण; धरातलीय और भिूम जल का संयु� उपयोग, कृिष �योजन� के िलए \सचाई, जल �बंध, कमान 6े. िवकास; जलाशय� और जलाशय अवसादन �बंध; बाढ़ (िनयं.ण) �बंध, जल-िनकास, सूखा िनयं.ण, जल-जमाव और समु@ी कटाव सम1याए;ं बांध सुर6ा ।  4.  अंतरा!िAयक न�दय� और नदी घा8टय� का िविनयमन और िवकास । 1क<म� के माRयम से अिधकरण� के पंचाट� का काया!Eवयन, नदी बोड! ।  5.  जल िविध, िवधायन ।  6.  जल गुणव�ा िनधा!रण ।  7.  केE@ीय जल इंजीिनयरी सेवा (समूह क) का काडर िनयं.ण और �बंध । IIIIIIII....    अंतरा��ीयअंतरा��ीयअंतरा��ीयअंतरा��ीय    पहलूपहलूपहलूपहलू            8.  जल ससंाधन िवकास और �बंध, जल िनकास और बाढ़ िनयं.ण से संबंिधत अंतरा!�ीय संगठन, आयोग और सLमेलन ।  9.  अंतरा!�ीय जल िविध ।  10.  भारत और पड़ोसी दशे� क< साझी न�दय� से संबंिधत मामले; बंगलादशे के साथ संयु� नदी आयोग; \सधु जल संिध, 1960; 1थायी \सध ुआयोग ।  11.  जल संसाधन िवकास के 6े. म* ि�प6ीय और बा` सहायता तथा सहयोग काय!Dम।  IIIIIIIIIIII....    िवभागिवभागिवभागिवभाग    केकेकेके    अधीनअधीनअधीनअधीन    संगठनसंगठनसंगठनसंगठन    औरऔरऔरऔर    िनकायिनकायिनकायिनकाय        12.  केE@ीय जल आयोग ।  13.  केE@ीय मृदा और सामaी अनुसधंान केE@ ।  14.  केE@ीय भिूमगत जल बोड! ।  15.  केE@ीय भिूमगत जल �ािधकरण ।  16. केE@ीय जल और िव?ुत अनुसंधान केE@ ।  17. फरTक़ा बराज प8रयोजना ।  18.  गंगा बाढ़ िनयं.ण आयोग ।  19. फरTक़ा बराज प8रयोजना िनयं.ण बोड! ।  20.  सरदार सरोवर िनमा!ण सलाहकार सिमित ।  
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6   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 21.  deपु. बोड! ।  22.  नम!दा िनयं.ण �ािधकरण ।  23.  बेतवा नदी बोड! ।  24.  रा�ीय जल-िवfान सं1थान ।  25.  रा�ीय जल िवकास अिभकरण ।  26.  बाणसागर िनयं.ण बोड! ।  27.  तंुगभ@ा बोड! ।  28.  अपर यमुना नदी बोड! ।  29.  जल और िव?ुत परामशU सेवा (भारत) िलिमटेड (वापकोस) ।  30.  रा�ीय प8रयोजना िनमा!ण िनगम िलिमटेड ।    31.  राF Gीय गंगा नदी बेिसन �ािधकरण िजसके अंतग!त िमशन िनदशेालय, 1 व� छ गंगा के िलए राF Gीय िमशन और गंगा संर6ण से संबंिधत अE य मामल ेभी ह# ।   32.  न�दय� का सरं6ण, िवकास, �बंधन और न�दय� के �दषूण का उपशमन । 33. राF Gीय नदी संर6ण िनदशेालय IVIVIVIV....    अिधिनयम�अिधिनयम�अिधिनयम�अिधिनयम�    काकाकाका    �शासन�शासन�शासन�शासन        34.  उ�री भारत नहर और जल-िनकास अिधिनयम, 1873 (1873 का 8) ।  35.  अंतर-रािAयक जल िववाद अिधिनयम, 1956 (1956 का 33) ।  36.  नदी बोड! अिधिनयम, 1956 (1956 का 49) ।  37.  बेतवा नदी बोड! अिधिनयम, 1976 (1976 का 63) ।  38.  deपु. बोड! अिधिनयम, 1980 (1980 का 46) ।     ख. ख. ख. ख. पयेपयेपयेपये    जलजलजलजल    औरऔरऔरऔर    � व� व� व� व� छ� छ� छ� छताताताता    िवभाग िवभाग िवभाग िवभाग     1.  aामीण 6े.� से संबंिधत aामीण जल पूNत (जल संसाधन, नदी िवकास और गंगा संर6ण िवभाग को सgपे गए जल योजना और समEवय के संपूण! रा�ीय प8र�ेVय के अधीन रहते �ए), मल Wयन, जल िनकास और 1व�छता; इस 6े. म* अंतरा!�ीय सहयोग और तकनीक< सहायता ।  2. लोक सहका8रता, िजसके अंतग!त 1वैि�छक अिभकरण� से संबंिधत मामले भी ह# जहां तक उनका संबंध aामीण 6े.� म* aामीण जल पूNत, मल-Wयन, जल िनकास और 1व�छता से ह ै।  3. इस सूची क< मद� से संबंिधत सहकारी सिमितयां ।  
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¹Hkkx IIµ[k.M 3(ii)]º Hkkjr dk jkti=k % vlk/kj.k 7 4. शहरी और aामीण दोन� 6.े� म* पेय जल पूNत प8रयोजनाJ और मु^� स ेसंबंिधत िवषय� के संबंध म* समEवय ।"; (vii) "जल संसाधन, नदी िवकास और गंगा संर6ण मं.ालय"""" शीष!क तथा उसके अधीन �िवि7य� का लोप �कया जाएगा । राम नाथ कोिवE द        रा�पित    ———————————————— [फा.... सं. 1/21/7/2019-मंि..] रचना शाह, , , ,  संयु� सिचव    
 

 

CABINET SECRETARIAT 

NOTIFICATION 

New Delhi, the 14
th

 June, 2019. 

S.O. 1972(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution, the President 

hereby makes the following rules further to amend the Government of India (Allocation of Business) Rules, 1961, 

namely:- 

1. (1)  These rules may be called the Government of India (Allocation of Business) Three Hundred and 

Fiftieth Amendment Rules, 2019. 

(2)     They shall come into force at once. 

2. In the Government of India (Allocation of Business) Rules, 1961,-  

(1) in THE FIRST SCHEDULE,- 

 (a) under the heading “1. Ministry of Agriculture and Farmers Welfare (Krishi Evam Kisan Kalyan 

Mantralaya)”, the sub-heading “(iii) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy 

Vibhag)” and sub-heading “(iv) Department of Fisheries (Matsyapalan Vibhag)” shall be omitted; 

 (b) the heading “9AA. Ministry of Drinking Water and Sanitation (Peya Jal aur Swachchhata Mantralaya)” 

shall be omitted;  

 (c) after the heading “13. Ministry of Finance (Vitta Mantralaya)” and sub-headings thereunder, the 

following heading and sub-headings shall be inserted, namely:- 

“13A. Ministry of Fisheries, Animal Husbandry and Dairying (Matsyapalan, Pashupalan aur Dairy 

Mantryalaya) 

(i) Department of Fisheries (Matsyapalan Vibhag) 

(ii)  Department of Animal Husbandry and Dairying (Pashupalan aur Dairy Vibhag)”;   

(d) after the heading “19. Ministry of Information and Broadcasting (Soochana aur Prasaran 

Mantralaya)”, the following heading and sub-headings shall be inserted, namely:- 

 “19A. Ministry of Jal Shakti (Jal Shakti Mantralaya) 

(i) Department of Water Resources, River Development and Ganga Rejuvenation (Jal Sansadhan, 

Nadi Vikas aur Ganga Sanrakshan Vibhag) 

(ii)  Department of Drinking Water and Sanitation (Peya Jal aur Swachchhata Vibhag)”; 

  (e) the heading “41. Ministry of Water Resources, River Development and Ganga Rejuvenation (Jal 

Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)” shall be omitted. 

2.     in THE SECOND SCHEDULE,-  

(i) under the heading “MINISTRY OF AGRICULTURE AND FARMERS WELFARE (KRISHI EVAM 

KISAN KALYAN MANTRALAYA)”, the sub-heading “C. DEPARTMENT OF ANIMAL 

HUSBANDRY AND DAIRYING (PASHUPALAN AUR DAIRY VIBHAG)” and the sub-heading “D. 

DEPARTMENT OF FISHERIES (MATSYAPALAN VIBHAG)”, and entries thereunder shall be omitted;   

(ii) the heading “MINISTRY OF DRINKING WATER AND SANITATION (PEYA JAL AUR 

SWACHCHHATA MANTRALAYA)” and the entries thereunder shall be omitted; 
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8   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 

(iii) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)”, entries 8 and 8A shall be 

omitted;   

(iv)  after the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)” and sub-headings and 

entries thereunder, the following heading, sub-headings and entries shall be inserted, namely:- 

“MINISTRY OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (MATSYAPALAN, 

PASHUPALAN AUR DAIRY MANTRYALAYA) 

  

A.  DEPARTMENT OF FISHERIES 

 (MATSYAPALAN VIBHAG) 

 PART I  

 The following subjects which fall within List I of the Seventh Schedule to the Constitution of India: 

1. Industries, the control of which by the Union is declared by Parliament by law to be expedient in 

public interest as far as these relate to development of fish feed and fish products with the limitation 

that in regard to the development of industries, the functions of the Department of Fisheries do not 

go further than the formulation of the demand and fixation of targets. 

2. Promotion and development of fishing and fisheries (inland, marine and beyond territorial waters) 

and its associated activities, including infrastructure development, marketing, exports, and 

institutional arrangements etc.  

3. Welfare of fishermen and other fisher-folk and strengthening of their livelihoods. 

4. Liaison and cooperation with international organizations in matters relating to fisheries 

development. 

5. Fisheries Statistics. 

6. Matters relating to loss of fish stock due to natural calamities. 

7. Regulation of fish stock importation, quarantine and certification. 

8. Fishery Survey of India, Mumbai. 

    PART II  

The following subjects which fall within List III of the Seventh Schedule to the Constitution of 

India (as regards legislation only): 

9. Prevention of the extension from one State to another of infectious or contagious diseases or pests 

affecting fish. 

10. Pattern of financial assistance to various State Undertakings, Fisheries Development Schemes 

through State agencies/Co-operative Unions. 

    PART III  

For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard 

to these territories and, in addition, to the following subjects which fall within List II of the Seventh 

Schedule to the Constitution of India: 

11. Preservation, protection and improvement of fish stocks and prevention of diseases thereof, 

veterinary training and practice. 

12.  Insurance of fish stock. 

B.  DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING 

 (PASHUPALAN AUR DAIRY VIBHAG) 

PART I 

The following subjects which fall within List I of the Seventh Schedule to the Constitution of India: 

1.  Industries, the control of which by the Union is declared by Parliament by law to be expedient in 

public interest as far as these relate to development of livestock and birds feed and dairy and poultry 

products with the limitation that in regard to the development of industries, the functions of the 

Department of Animal Husbandry and Dairying do not go further than the formulation of the 

demand and fixation of targets. 

2.  Promotion and development of livestock, dairy and poultry and its associated activities, including 

infrastructure development, marketing, exports and institutional arrangements etc. 

3.  Welfare of persons engaged in activities relating to livestock, dairy and poultry. 
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4. Liaison and cooperation with international organizations in matters relating to livestock and 

poultry development. 

5. Livestock Census. 

6. Livestock Statistics. 

7. Matters relating to loss of livestock due to natural calamities. 

8. Regulation of livestock importation, animal quarantine and certification. 

9.  Gaushalas and Gausadans.  

10. Matters relating to pounds and cattle trespass.  

11. Prevention of cruelty to animals.  

12. The Prevention of Cruelty to Animals Act, 1960 (59 of 1960).  

     PART II 

 The following subjects which fall within List III of the Seventh Schedule to the Constitution of 

India (as regards legislation only): 

13. Profession of veterinary practice. 

14. Prevention of the extension from one State to another of infectious or contagious diseases or pests 

affecting animals and birds. 

15. Conversion of indigenous breeds; introduction and maintenance of Central Herd Books for 

indigenous breeds of livestock. 

16. Pattern of financial assistance to various State Undertakings, Dairy Development Schemes through 

State agencies/Co-operative Unions. 

     PART III 

 For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard 

to these territories and, in addition, to the following subjects which fall within List II of the Seventh 

Schedule to the Constitution of India: 

17. Preservation, protection and improvement of stocks and prevention of diseases of animals and 

birds, veterinary training and practice. 

18. Courts of Wards. 

19. Insurance of livestock and birds. 

 PART IV 

20. Matters relating to cattle utilisation and slaughter. 

21.  Fodder development.” 

 

(v) under the heading “MINISTRY OF HOUSING AND URBAN AFFAIRS (AWASAN AUR SHAHARI 

KARYA MANTRALAYA)”, in the entry 21, for the words “Ministry of Water Resources, River 

Development and Ganga Rejuvenation”, the words “Ministry of Jal Shakti” shall be substituted; 

(vi)  after the heading “MINISTRY OF INFORMATION AND BROADCASTING (SOOCHANA AUR 

PRASARAN MANTRALAYA)” and the entries thereunder, the following heading, sub-headings and 

entries shall be inserted, namely:- 

“MINISTRY OF JAL SHAKTI (JAL SHAKTI MANTRALAYA) 

A. DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA 

REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN VIBHAG) 

I.  GENERAL 

1.  Development, conservation and management of water as a national resource; overall national 

perspective of water planning and coordination in relation to diverse uses of water and interlinking of 

rivers. 

2.  National Water Resources Council. 

3.  General policy, technical assistance, research and development training and all matters relating to 

irrigation, including multi-purpose, major, medium, minor and emergency irrigation works; hydraulic 

structures for navigation and hydro-power; tube wells and groundwater exploration and exploitation; 

protection and preservation of ground water resources; conjunctive use of surface and ground water, 

irrigation for agricultural purposes, water management, command area development; management of 
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10   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 

reservoirs and reservoir sedimentation; flood (control) management, drainage, drought proofing, water 

logging and sea erosion problems; dam safety. 

4.  Regulation and development of inter-State rivers and river valleys. Implementation of Awards of 

Tribunals through Schemes, River Boards. 

5.  Water laws, legislation. 

6. Water quality assessment. 

7.  Cadre control and management of the Central Water Engineering Services (Group A). 

II.  INTERNATIONAL ASPECTS 

8.  International organisations, commissions and conferences relating to water resources development and 

management, drainage and flood control. 

9.  International Water Law. 

10. Matters relating to rivers common to India and neighbouring countries; the Joint Rivers Commission 

with Bangladesh, the Indus Waters Treaty 1960; the Permanent Indus Commission.  

11. Bilateral and external assistance and cooperation programmes in the field of water resources 

development. 

III. ORGANISATIONS AND BODIES UNDER THE DEPARTMENT 

12. Central Water Commission. 

13. Central Soil and Materials Research Station. 

14. Central Groundwater Board. 

15. Central Ground Water Authority. 

16. Central Water and Power Research Station. 

17. Farakka Barrage Project. 

18. Ganga Flood Control Commission. 

19. Farakka Barrage Project Control Board. 

20. Sardar Sarovar Construction Advisory Committee. 

21. Brahmaputra Board. 

22. Narmada Control Authority. 

23. Betwa River Board. 

24. National Institute of Hydrology. 

25. National Water Development Agency. 

26. Bansagar Control Board. 

27. Tungabhadra Board. 

28. Upper Yamuna River Board. 

29. Water and Power Consultancy Services (India) Ltd. (WAPCOS). 

30. National Projects Construction Corporation Limited. 

31. National Ganga River Basin Authority including the Mission Directorate, National Mission for Clean 

Ganga and other related matters of Ganga Rejuvenation. 

32. Conservation, development, management and abatement of pollution of rivers. 

33. National River Conservation Directorate. 

IV. ADMINISTRATION OF ACTS 

34. The Northern India Canal and Drainage Act, 1873 (8 of 1873). 

35. The Inter-State River Water Disputes Act, 1956 (33 of 1956). 

36. The River Boards Act, 1956 (49 of 1956). 

37. The Betwa River Board Act, 1976 (63 of 1976). 

38. The Brahmaputra Board Act, 1980 (46 of 1980). 

 

B. DEPARTMENT OF DRINKING WATER AND SANITATION (PEYA JAL AUR 

SWACHCHHATA VIBHAG) 

1. Rural water supply (subject to overall national perspective of water planning and coordination assigned 
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to the Department of Water Resources, River Development and Ganga Rejuvenation), sewage, drainage and 

sanitation relating to rural areas; International cooperation and technical assistance in this field. 

2.  Public cooperation, including matters relating to voluntary agencies in so far as they relate to rural 

water supply, sewage, drainage and sanitation in rural areas. 

3.  Co-operatives relatable to the items in this list. 

4.  Coordination with respect to matters relating to drinking water supply projects and issues which cover 

both urban and rural areas.”; 

(vii)  the heading “MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA 

REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN 

MANTRALAYA)” and the entries thereunder shall be omitted.  

RAM NATH KOVIND 

President 

———— 

[F. No. 1/21/7/2019-Cab.] 

RACHNA SHAH, Jt. Secy. 
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izkf/dkj ls izdkf'kr
PUBLISHED  BY  AUTHORITY

la-    545] ubZ fnYyh] eaxyokj] ekpZ 4] 2014@iQkYxqu 13] 1935
No. 545] NEW  DELHI,  TUESDAY,  MARCH  4,  2014/PHALGUNA  13,  1935

950 GI/2014 (1)

i;kZoj.k vkSj ou ea=kky;

vf/lwpuk

ubZ fnYyh] 28 iQjojh] 2014

dk-vk- 637(v)-—dsUnzh; ljdkj] i;kZoj.k (laj{k.k) vf/fu;e] 1986 (1986 dk 29) dh /kjk 23 }kjk iznRr 'kfDr;ksa
dk iz;ksx djrs gq, mDr vf/fu;e dh /kjk 5 ds v/hu blesa fufgr 'kfDr;ksa dks i;kZoj.k (laj{k.k) vf/fu;e] 1986 dh èkkjk 3 dh
mi&/kjk (3) ds v/hu dsanzh; ljdkj }kjk xfBr fd, x, lHkh jkT; vkSj la?kjkT;{ks=k i;kZoj.k lek?kkr izkf/dj.kksa (ftUgsa blesa
blds i'pkr~ mDr izkf/dj.k dgk x;k gS) dks mDr izkf/dj.kksa }kjk viuh vf/dkfjrk ds Hkhrj ifj;kstukvks ;k fØ;k dykiksa
dks tkjh i;kZoj.k vukifÙk;ksa dh 'krks± ds vfrØe.k dh n'kk esa ifj;kstuk izLrkodksa dks dkj.k crkvks uksfVl tkjh djus rFkk
bl 'krZ ds v/hu fd dsanzh; ljdkj 'kfDr;ksa ds ,sls izR;k;kstu dk izfrlagj.k dj ldsxh ;k mDr vf/fu;e dh /kjk 5 ds
mica/ksa dks Lo;a voyac ys ldsxh] ;fn dsanzh; ljdkj dh jk; esa yksd fgr esa ,slh dk;Zokgh vko';d gS] ;fn visf{kr gks rks
vfrØe.kksa ds fy, mDr ifj;kstuk izLrkodksa dks ,slh i;kZoj.k vukifRr;ksa dks mUgsa izkLFkfxr j[kus ;k okil fy, tkus gsrq funs'k
tkjh djus dh 'kfDr;ksa dk izR;k;kstu djrh gSA

¹la- ts&11013@2@2013&vkbZ , (vkbZ)º

vt; R;kxh] la;qDr lfpo
MINISTRY  OF  ENVIRONMENT AND FORESTS

NOTIFICATION

New Delhi, the 28th February, 2014

S.O. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of

1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and

Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted

by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause

notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said

Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for

keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition

that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the

said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No. J-11013/2/2013-IA. (I)]

AJAY  TYAGI,  Jt. Secy.
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vf/lwpuk

ubZ fnYyh] 28 iQjojh] 2014

dk-vk- 638(v)-—dsUnzh; ljdkj] i;kZoj.k (laj{k.k) vf/fu;e] 1986 (1986 dk 29) dh /kjk 19 ds [k.M (d) }kjk iznRr
'kfDr;ksa dk iz;ksx djrs gq, mDr dh /kjk ds iz;kstu ds fy, blls mikc¼ ml lkj.kh ds LraHk (3) esa mues ls izR;sd ds lkeus mfYyf[kr
vf/dkfjrk ds lkFk ml lkj.kh ds LraHk (2) esa  mfYyf[kr izkf/dj.k ;k vf/dkjh dks izkfrd``r djrh gS%

lkj.kh

Øe la[;kad izkf/dj.k@vf/dkjh vf/dkfjrk

(1) (2) (3)

1- i;kZoj.k (laj{k.k) vf/fu;e] 1986 dh /kjk 3 dh mi/kjk (3) ds laiw.kZ jkT; ;k la?k jkT;{ks=k
v/hu dsanzh; ljdkj }kjk xfBr jkT; ;k la?k jkT;{ks=k Lrj i;kZoj.k
lek?kkr izkf/dj.k (,l-bZ-vkbZ-,-,-)

2- i;kZoj.k vkSj ou ea=kky; (,e-vks-bZ-,iQ-) ds fdUgha izknsf'kd dk;kZy;ksa i;kZoj.k vkSj ou ea=kky; }kjk ;Fkk&
esa rSukr dksbZ funs'kd] ou laj{kd ;k vij iz/ku eq[; ou laj{kd fofuf'pr izknsf'kd dk;kZy; dh vf/dkfjrk

¹la- ts&11013@2@2013&vkbZ , (vkbZ)º

vt; R;kxh] la;qDr lfpo

NOTIFICATION

New Delhi, the 28th February, 2014

S.O. 638(E).—In exercise of the powers conferred by  clause (a) of section 19 of the Environment (Protection)

Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that

Table:

TABLE

S. No. Authority/Officer Jurisdiction

(1) (2) (3)

1. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the

Central Government under sub-section (3) of section

3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as

Principal Chief Conservator of Forests Posted in decided by the Ministry of

any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No. J-11013/2/2013-IA. (I)]

AJAY TYAGI,  Jt. Secy.
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ऄसाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—ईप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पयाावरण, वन और जलवाय ुपररवतान मतं्रालय 

ऄजधसचूना 

नइ ददल्ली, 20 ऄप्रलै, 2022 

का.अ. 1886(ऄ).—कें द्रीय सरकार पयाावरण और वन जवभाग के पूवावती मंत्रालय में पयाावरण (संरक्षण) 

ऄजधजनयम, 1986 की धारा (3) की ईप-धारा (1) और ईप-धारा (2) के खंड (v) के ऄधीन प्रदत्त िजियों का प्रयोग करत े

हुए, पयाावरण समाघात जनधाारण ऄजधसूचना, 2006 (जजसे आसमें आसके पश्चात इअइए ऄजधसूचना, 2006 कहा गया ह)ै, 

पररयोजनाओं की कजतपय प्रवगा के जलए पूवा पयाावरणीय मंजूरी अज्ञापक बनान ेके जलए, संख्या का.अ.1533(ऄ), तारीख 

14 जसतंबर, 2006 द्वारा प्रकाजित की ह।ै 

और राज्य पयाावरण समाघात जनधाारण प्राजधकरण (एसइअइएए) का गठन प्रवगा ख के ऄधीन सभी प्रस्ट्तावों के 

जलए पयाावरण मंजूरी (इसी) पर जवचार और ऄनुदान के जलए प्रत्यायोजजत िजियों का प्रयोग करन ेहतेु राज्य स्ट्तर पर 

इअइए ऄजधसूचना, 2006 के कायाान्वयन के जलए पयाावरण (संरक्षण) ऄजधजनयम, 1986 की धारा 3 की ईप-धारा (3) के 

ऄधीन दकया गया ह;ै 

और राज्य पयाावरण समाघात जनधाारण प्राजधकरण ने पयाावरण मंजूरी मलू्यांकन प्रदिया में जपछल ेपंद्रह वर्षों में 

पयााप्त ऄनुभव प्राप्त दकया ह ैऔर राज्य स्ट्तर पर पयाावरण मंजूरी प्रस्ट्तावों के कुिल और पारदिी जनपटान के जलए पररवेि 

पोटाल के माध्यम से पूरी तरह से ऑनलाआन कर ददया गया ह;ै 

और कें द्रीय सरकार राज्य स्ट्तर पर मंजूरी की प्रसुजवधा के जलए पयाावरण मंजूरी प्रदिया को और जवकें द्रीकृत करना 

अवश्यक समझती ह;ै 

और अज की तारीख में, सुरक्षा भागीदारी के महत्वपूणा तत्वों के साथ राष्ट्रीय रक्षा और सामररक महत्व से 

संबंजधत प्रवगा ख की पररयोजनाओं का राज्य स्ट्तर पर भी मूल्यांकन दकया जा रहा ह,ै जजसे कें द्रीय सरकार राष्ट्रीय सुरक्षा 

चचताओं को ध्यान में रखत ेहुए कें द्रीय रूप से मूल्यांकन करना अवश्यक समझती ह;ै 

स.ं   1795] नइ ददल्ली, बधुवार, ऄप्रलै 20, 2022/चतै्र 30, 1944  

No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944  

सी.जी.-डी.एल.-अ.-20042022-235241
CG-DL-E-20042022-235241
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ऄतः ऄब, कें द्रीय सरकार, पयाावरण (संरक्षण) जनयम, 1986 के जनयम 5 के ईप-जनयम (4) के साथ परठत 

पयाावरण (संरक्षण) ऄजधजनयम, 1986 (1986 का 29) की धारा 3 की ईप-धारा (1) और ईप-धारा (2) के खंड (v) द्वारा 

प्रदत्त िजियों का प्रयोग करते हुए ईि जनयमों के जनयम 5 के ईप-जनयम (3) के खंड (क) के ऄधीन नोरटस की ऄपेक्षा को 

समाप्त करने के पश्चात, लोकजहत में भारत सरकार की तत्कालीन पयाावरण एवं वन मतं्रालय की ऄजधसूचना संख्यांक 

का.अ. 1533(ऄ), तारीख 14 जसतम्बर, 2006,की ऄजधसूचना में जनम्नजलजखत और संिोधन करती ह ैऄथाात:्- 

ईि ऄजधसूचना में- 

(1) पैरा 4 में, ईप-पैरा (iii क) के स्ट्थान पर, जनम्नजलजखत रखा जाएगा, ऄथाात:् - 

 (iii क) राष्ट्रीय रक्षा या सामररक या सुरक्षा महत्व से संबंजधत हैं या जजन्हें कें द्रीय सरकार द्वारा संकटकाल जैसे महामारी, 

प्राकृजतक अपदाओं जैसी ऄत्यावश्यकताओं के कारण ऐसी प्रवगा 'ख' पररयोजनाओं को ऄजधसूजचत दकया गया ह ैया राष्ट्रीय 

कायािमों या स्ट्कीमों या जमिन या ऐसी पररयोजनाओं के ऄधीन पयाावरण के ऄनुकूल दियाकलापों का संवधान करन े के 

जलए जो आस ऄजधसूचना में यथा ऄजधकजथत समय-सीमा से ऄजधक जवलंजबत हैं और समय-समय पर आस संबंध में यथा- 

ऄजधकजथत मानदंडों को पूरा करती हैं, ईन्हें कें द्रीय स्ट्तर पर प्रवगा 'ख' पररयोजनाओं के रूप में जवचार दकया जाएगा; 

(2) ऄनुसूची में, - 

  (i) मद 1(क) के सामन,े- 

    (क) स्ट्तंभ (3) में, - 

(क) गैर-कोयला खनन पटे्ट के संबंध में "> 100 हके्टेयर खनन पट्टा के्षत्र" के स्ट्थान पर, जनम्नजलजखत रखा जाएगा, 

ऄथाात:् - 

     "कोयल ेके ऄलावा ऄन्य प्रमुख खजनज खनन पटे्ट के संबंध में >250 हके्टेयर खनन पट्टा क्षते्र"; 

     (ख) ">150 हके्टेयर" प्रतीक, ऄंक और ऄक्षर के स्ट्थान पर, "> 500 हके्टेयर" प्रतीक, अंकडे और ऄक्षर रखे जाएंग;े 

 (ख) स्ट्तंभ (4) में, - 

 (क) गैर-कोयला खनन के संबंध में <100 हके्टेयर खनन पट्टा के्षत्र के स्ट्थान पर, 

पट्टा", जनम्नजलजखत रखा जाएगा, ऄथाात्: - 

"लघु खजनज खनन पट्टों के संबंध में सभी खनन पट्टा के्षत्र और कोयले के ऄलावा ऄन्य प्रमखु खजनज खनन पटे्ट के 

संबंध में <250 हके्टेयर खनन पट्टा के्षत्र"; 

 (ख) "<150 हके्टेयर" के प्रतीकों, ऄंकों और ऄक्षरों के स्ट्थान पर "<500 हके्टेयर" के प्रतीक, ऄंक और ऄक्षर रखे 

जाएंगे; 

 (ii) मद 1(ग) के सामन,े - 

 (क) स्ट्तंभ (3) में, - 

 (क) िम संख्या (i) में, "> 50 मेगावाट, प्रतीकों, ऄंकों और ऄक्षरों के स्ट्थान पर  "> 100 मेगावाट "प्रतीक, अंकडे 

और ऄक्षर रखे जाएगं;े 

 (ख) िम संख्या (ii) और ईससे संबंजधत प्रजवजियों का लोप दकया जाएगा; 

(ख) स्ट्तंभ (4) में, - 

    (क) िम संख्या (i) में, "<50 मेगावाट' प्रतीक, ऄंक और ऄक्षर के स्ट्थान पर, "<100 मेगावाट' प्रतीक, अंकडे और ऄक्षर 

रखे जाएंग;े 

  (ख) िम संख्या (ii) में, - 

(I) "और <50,000  हके्टेयर" िब्द, प्रतीक और ऄंक का लोप दकया जाएगा; 

(II) चबद ु(ग) में सारणी में, "से <50,000" िब्द, प्रतीक और ऄंक का लोप दकया जाएगा; । 
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(ग) स्ट्तंभ (5) में, िम संख्या (ii) के पश्चात, जनम्नजलजखत िम संख्या ऄंत:स्ट्थाजपत दकया जाएगा, ऄथाात् :- 

"(iii) ऄंतर-राज्यीय मुद्दों से संबंजधत चसचाइ पररयोजनाओं का मूल्यांकन कें द्रीय स्ट्तर पर श्रणेी में पररवतान के जबना दकया 

जाएगा।"; 

 (iii) मद 1(घ) के सामन,े- 

(क) स्ट्तंभ (3) में, "> 50 मगेावाट" प्रतीकों, ऄंकों और ऄक्षरों के स्ट्थान पर, "> 100 मगेावाट" प्रतीकों, ऄंकों और ऄक्षरों 

को रखा जाएगा; 

(ख) स्ट्तंभ (4) में, "<50 मेगावाट' प्रतीक, ऄंक और ऄक्षर के स्ट्थान पर, "<100 मेगावाट" प्रतीक, अंकडे और ऄक्षर रखे 

जाएंगे; 

(iv) मद 2(क) के सामन,े - 

(क) स्ट्तंभ (3) में, ">1" प्रतीकों और ऄंक के स्ट्थान पर, ">2.5 "प्रतीकों और ऄंक को रखा जाएगा; 

(ख) स्ट्तंभ (4) में, "<1" प्रतीकों और ऄंक के स्ट्थान पर, "< 2.5" प्रतीक और ऄंक रखे जाएंग;े 

(ग) स्ट्तंभ (5) में,जवद्यमान परैा के पश्चात, जनम्नजलजखत पैरा ऄतं:स्ट्थाजपत दकया जाएगा, ऄथाात्: - 

"खनन पट्टा के्षत्र के भीतर जस्ट्थत धलुाइ मिीनों के साथ एकीकृत कोयला खनन पररयोजनाओं को कोयला खनन 

पररयोजनाओं के जलए जवद्यमान सीमा के ऄनुसार कें द्रीय स्ट्तर या राज्य स्ट्तर पर, यथाजस्ट्थजत, जवचार दकया जाना 

जारी रहगेा।"; 

(v) मद 2 (ख) के सामन,े - 

(क) स्ट्तंभ (3) में,जवद्यमान प्रजवजियों का लोप दकया जाएगा; 

(ख) स्ट्तंभ (4) में, "<0.5 जमजलयन टीपीए का ईत्पादन" प्रतीक, ऄंक, िब्द और ऄक्षर के स्ट्थान पर, "सभी खजनज 

पररष्करण पररयोजना, पररष्करण की प्रदिया पर ध्यान ददए जबना" िब्द रखे जाएंग;े 

(ग) स्ट्तंभ (5) में,जवद्यमान परैा के पश्चात, जनम्नजलजखत पैरा रखा जाएगा, 

ऄथाात:् - 

"भीतर जस्ट्थत लाभकारी संयंत्रों के साथ एकीकृत खनन पररयोजनाएं खनन पट्टा के्षत्र पर केन्द्रीय स्ट्तर पर जवचार 

दकया जाता रहगेा या यथाजस्ट्थजत, राज्य स्ट्तर, खनन पररयोजनाओं के जलए जवद्यमान सीमा के ऄनुसार।"; 

(vi) मद 7 (क) के सामन,े- 

     (क) स्ट्तंभ (3) में, "सभी पररयोजनाओं" िब्दों के स्ट्थान पर "सभी नइ पररयोजनाएं" िब्द रखे जाएंग;े 

     (ख) स्ट्तंभ (4) में, जनम्नजलजखत ऄतं:स्ट्थाजपत दकया जाएगा, ऄथाात:् - 

    "सभी जवस्ट्तार पररयोजनाएं, जजनमें हवाइ परट्टयां भी सजम्मजलत हैं, जो वाजणजज्यक ईपयोग के जलए हैं।" 

[फा. सं. अइए 3-22/10/2022-अइए. III] 

डॉ. सुजीत कुमार बाजपेयी, संयुि सजचव 

रटप्पण :  मूल ऄजधसूचना भारत के राजपत्र, ऄसाधारण, भाग II, खंड III, ईप-खंड (ii), संख्या का.अ. 1533(ऄ), तारीख 

14 जसतंबर, 2006 द्वारा प्रकाजित की गइ थी और ऄजधसूचना संख्या का.अ. 1807(ऄ), तारीख 12 ऄप्रलै, 

2022 द्वारा ऄंजतम संिोधन दकया गया था । 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 20th April, 2022 

S.O. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment 

and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3) 

of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification, 

2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.O.1533 (E), dated the 14th 

September, 2006 for mandating prior environmental clearance for certain category of projects; 

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been 

constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for 

implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and 

grant Environmental Clearance (EC) for all proposals under Category B; 

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC 

appraisal process and the process at the State level has also been made completely online through the 

PARIVESH portal for efficient and transparent disposal of EC proposals; 

And whereas, the Central Government deems it necessary to further decentralise the EC process for 

facilitating clearances at State level; 

And whereas, as on date, category ‗B‘ projects, relating to national defence and strategic 

importance with significant element of security involvement are also being appraised at the State level 

which, the Central Government deems it necessary to be appraised centrally taking into account national 

security concerns; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 

(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of 

the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the 

requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby 

makes the following further amendments in the notification of the Government of India, in the erstwhile 

Ministry of Environment and Forests, number S.O. 1533 (E), dated the 14th September, 2006, namely:- 

In the said notification,- 

(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:- 

(iii a) Such Category ‘B’ projects, relating to the  National defence or strategic or security importance or 

those as notified by the Central Government on account of exigencies such as pandemics, natural disasters 

or to promote environmentally friendly activities under National Programmes or Schemes or Missions or 

such projects which are inordinately delayed beyond the stipulated timeline as laid down in this 

notification  and also meet the criteria as laid down in this regard from time to time, shall be considered at 

the Central level as Category ‘B’ projects; 

(2) in the Schedule,– 

(i) against item 1(a),– 

(a) in column (3),– 

(A) for ―>100 ha. of mining lease area in respect of non-coal mining lease‖, the following shall 

be substituted, namely:– 

―>250 ha mining lease area in respect of major mineral mining lease other than coal‖; 

(B) for the symbol, figures and letters ―> 150 ha‖, the symbol, figures and letters ―> 500 ha‖ 

shall be substituted; 

(b) in column (4),– 

(A) for ―≤ 100 ha of mining lease area in respect of non-coal mine lease‖, the following shall be 

substituted, namely:– 

―All mining lease area in respect of minor mineral mining leases and ≤ 250 ha mining lease area 

in respect of major mineral mining lease other than coal‖; 
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(B) for the symbols, figures and letters ―≤ 150 ha‖, the symbols, figures and letters ―≤ 500 ha‖ 

shall be substituted; 

(ii) against item 1(c),– 

(a) in column (3),– 

(A) in serial number (i), for the symbols, figures and letters ―≥ 50 MW‖, the symbols, 

figures and letters ―≥100 MW‖ shall be substituted; 

(B) serial number (ii) and the entries relating thereto shall be omitted; 

(b) in column (4),– 

(A) in serial number (i), for the symbol, figures and letters ―< 50 MW‖, the symbol, figures 

and letters ―< 100 MW‖ shall be substituted; 

(B) in serial number (ii),– 

(I) the word, symbol and figures ―and < 50,000 ha.‖ shall be omitted; 

(II) in point (c) in the table, the word, symbol and figures ―to < 50,000‖ shall be 

omitted; 

(c) in column (5), after serial number (ii), the following serial number shall be inserted, 

namely:– 

―(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without 

change in category.‖;     

(iii) against item 1(d),– 

(a) in column (3), for the symbols, figures and letters ―≥ 50 MW‖, the symbols, figures and letters  

―≥100 MW‖ shall be substituted; 

(b) in column (4), for the symbol, figures and letters  ―< 50 MW‖, the symbol, figures and letters  

―< 100 MW‖ shall be substituted; 

(iv) against item 2(a),– 

(a) in column (3), for the symbols and figure ―≥1‖, the symbols and figures ―≥ 2.5‖ shall be 

substituted; 

(b) in column (4), for the symbols and figure ―<1‖, the symbols and figures ―< 2.5‖ shall be 

substituted;   

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:– 

―Integrated coal mining projects with washeries located within mining lease area shall continue to 

be considered at Central level or State level, as the case may be, as per the extant threshold for coal 

mining projects.‖;    

(v) against item 2 (b),– 

(a) in column (3), the existing entries shall be omitted; 

(b) in column (4), for the symbol, figures, words and letters ―< 0.5 million TPA throughput‖, the 

words ―All mineral beneficiation projects irrespective of the procedure for beneficiation‖ shall be 

substituted; 

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:– 

―Integrated mining projects with beneficiation plants located within mining lease area shall 

continue to be considered at Central level or State level, as the case may be, as per the extant 

threshold for mining projects.‖; 

(vi) against item 7 (a),– 

(a) in column (3), for the words ―All projects‖, the words ―All new projects‖ shall be substituted; 
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(b) in column (4), the following shall be inserted, namely:– 

―All expansions projects, including airstrips, which are for commercial use.‖.    

[F. No. IA3-22/10/2022-IA.III] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 

Note :  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section III, 

sub-section (ii), vide, number S.O. 1533(E), dated the 14th September, 2006 and was last amended, 

vide, the notification number S.O. 1807(E), dated the 12th April, 2022. 
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